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iN THZ CENTRAL ADMINISTRATIVE TRIBUNAL 13 HYDERABAD BENCH 2”
‘ AT  HYDERABAD .

0A.B873, 874, B7S of 1993
G8.930, 932, 948 of 1993
0A.1250. end 1579 of 1993

Dt.of docisioni5-11-194

Betweent

1« T. srinivese Rao - 0OA.B73/93

2, its Henumenthe ilao - UA,874/93

3+ KeR. Parssurem - CA.875/93

4 V.V, Subbarsyudu - 0A.930/83

5¢ K. Krishnamusthy = 0A.932/83

6. V. 3ubbenarasaiah . O0A,948/93

7 Y. Remekrishna Reo - UA.,1250/93 and
Be U, llorris - 0A,1579/93

And

1« Union of India, Rep.by
secr2tary to Govt. of Indias,
Min. of Cotounication

New Uelhi,

2. 1Tfhe Chairmen,

Telecom, Commission Degtt,
of Telacommunications ,
SancharyBhavan, New Dalhi.

3. Astte. Director benerel (75)
Mn. of Communications

Daptt. of Talecommunicetions
Senchar Bhavan, New Lelhi,

4. Chief Gensral Maneger,
Telacommunications, AP Circle,
Hydasrabad,

Counsel forthe Applicants {n

all tha abova‘DAs !

Counsel for the Respondents |
in ell the abova (AS

CORAM

esefApplicants

Common respondents
***in all the UAs,

V. Venketeswsra Rao,
Advacate .

M. V., Raghava Reddy, uSC

for Cantral Governmant,

HON, Justice Sri V. Nesledri Rao, Vice Chairmen
HON. Sri R. Rangerajen, Member (Admn.)

DAes 873/93, B74/93, 875/93, 930/93,
932/93, 948/93, 1250(93 end 1579(93

| A% PLik HON'BLE JUSTICE SHRI V, NEELADRI RAO,
VICE - CHRIRMAN |

Hsard;Shri V. Venketeswara Rao, learned Counerl for

the Applicent end also Shri N.V. Reghavas Reddy, learned

standing counsel for the Regpondents.
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2 As the seme point has srisen for Consideration, thet
can be conueniantly disposed of by a common order,
3. All the se applicanta Joined service asTelsgraphista

end then promotad as Traffic Supervisor which was All India-

paniority unit till 1979, Grade of Traffic Sup :rvisor was.

il
made circle unit froum 1979, Thus those who were working |

es Treffic Supsrvisors by 1979 were renuired to make options
for ellccetion to the verious circle units and accordingly

they wers 2llottsd to circle'unifs. |

4, &ven before the g__da of Traffic Supervisor was mads

circle unit+, Shkri Baleswara Simgh and Shri p. Panjiara and
Qhri L.S. Sham en19 promoted as STla Group B on ad hoc basiao
Rllegation fur thewr goplicentis that they were not offered
8d hoc promotion by the dates of promotion of Sri leoawar;
Singh shri P. Penjierz end Shri L.S.Shew es SiT Group B on

ed hoc besis wes not denied. !

5. The post of Traffic Sup-rvisor was re-~dessignated

Al

as A3TI Gpooup C with effect from 1984, Avenus for promofl&g
from Traffic Supervisor ASTI Gfoup C is to STT Group B which is
All India seniority unit from the begining. Even after
Tra%fic bupervisor/Astf Grnup C was made circlo unit, ail
the officors in the selid cadre in ell tue unitl of 011 thT
circles who are eligible wmay voluntser for conaidetation for
pramotion to tha grede of STT
6. Whils the asplicente in GA.1250/93 & 1579/93 wze
regulerly prompted as STl Group 8 even prior toltha dats of
the reguler promotion of their junior Shri P. Panjisre, other
appiicents herein wers regulerly promoted as STT Group B
earlisr to the date of regdlar promotion of their Junior |
Shri Beleswesra Singh as ST/ Group 8.
Ta 'he allegations for ths aﬁplicantsin 0R.1250/93 end

i
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UAR.1579/93 thet their pey was more/equal to the pay of Shril
Pen jiera in the cadre of Traffic Superviasor, end tha pey of
the other applicentsherein was mors/equal to the pay of Shfi
Beleswara Singh in the cedre U Traffic Suéarviaor wers not:
deniad; Thus it is e cege where the pay of the respective
epplicents wew ejthar more cor equal to the pay of thesir rege-
pective junior Shri Beleswarwe Singh/3hri Penjisra on the cedres
of Traffic Supervisur end thus pay in the cedre of ST Grnvp B
is lesc thon tke pey of their zespective junior Shri BaIOa;era
Singh/P. Penjiere as on the cdate of regular promotion of the

letter to the first of STI Group B. An anomaly has arisen

as Shri Bels gwzra Sing:/Shri Ponjisrs were promoted as STi| ‘-

Group b on-ad hare basis and their psriod of Service as STT
Group B when they worked on ad hoc basis in thst cadre wes
belony taken into consideretion for fixing their pay on their
rogular promotien as ST Group B.

B I+ i3 true +hat by the date of prowotion of thess |
applicants Qa STIL G oup 8, their respuctive junliors were not

in the szme circle uhilé they werewarkinj in the gxudq‘af'
Traffic “uparvigor/ASTIL Group C. Eut it is o cass where Sﬁui
Baleswera Singn and Shri Panjiara were prumcted con ad hoc basis
te STI Grﬁup B even before the grede of Treffic Suparvisor‘maa‘
made circla unit. Thus it is a cesse where the applicants

were not offered promotion to STT Group B when it -qpqufakgd
on ad hoc bzsistoc Shri Galeswara Singh eand to Shri Panjlera.
Then t¢ queskion of denial of the offer of promotion when it
wes on sd hoc bssis on the part of the epplicents does not
eriae., The quastion.aa to whether the benefit of .tsppihadp
hss to be given to a senior if the ad hoc promotion wes given to
junior after the lower post was made circle unit does not arise
for consideration for disposal of these OAs and hence wé do not

-,
deal with the seme for disposal of these OAs,
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9, We held in OA 974/93 & g 1001/93 thaet if stepp ingup'
is not going to be 8llowed in the circumatences referrac +g |
herein which are similar in the Crs 974/93 & 1001/93, the same
wWill be violstive gof erticle 14 of thg Conatitb&don of Indiai

for the reasons statedtherein, we hﬁld that tha epplicents
in GA 1250/93 4 1579/93 havs to be diven thepay equal to thol

Poy of Shri Fenjiara as on the date of his rsgular promotion '

to STY Group B on national basis. Othsr applicants harain have
SVoWM o AVen The gy equol to the P3y of Shri Baleswara Singh '

88 on the date of his ¥og ler promotion %o ST[ Group 8 on
notional basis. We held in 088 974/93 & 1001/93 that the

applicants herein shouldbe given the moneter benefit from 3

STV S PA nUL T W GHe udTE ©T THANY OF tho rB'BchEiva O_Aa F_ﬁr

+hi susmerme odabn.d P P P |

also heve 4o be given the monetery hemef{t fron 3 years prior

to the date of filing of +he Thrapective Qn,
10, Thegs Gig wis tisposed of accordingly."ho costs,
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Date 08 - 02 -~ 1994,

: Lourt Lfficer
Contrel Admintistrat{ve
iribunel Hyderatad Bangh

Hy derabad, to

(3N

1« The secretary to Govt.of Ind{ia,., _
Ministry of Communicatiuns, Union of Indie, New Dolhi,

2. The Chairman, Telecom Lommission, Dept.of Telecommunicetions,
Jencher Ehavan, N3m dglhi, ‘

3. Ths fssistent Dirsctor Ganersl (TE) Ministiy of Comrunications,

Llept. of telacommunications, Govt., of India, Sancher Bhaven, ND,
4 The Chief Genaral tenager, Tslscommunicatidna,
R.P.Circle, Hyderabad « 500 001, :
S. Lne copy to ar. v, Venkateswer Rao, Advacate, CAT, Hyd .
6. One copy to Mr. N.V.Reghava Raddy, Addl.CGS5C., CAT, Hyd,
7«  Lns copy to Library, CAT, hyd.
8. Une Spare copy.
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